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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Mary Civil Lines, 01 Red Building,Allahabad-211601
Regional Branch, Alshabad
Dated: 36/11/2017
To
Appelii as per address in table below

Responden as per address in table below

Final Order No. A/71703/2017-EX{DB] dated 09/11/2017

1 am directed 1o wansmit herewith a certified copy of order passed by the Tribunal under section 35-C(1) of the
Centra! Exeise amd Salt Act, 1944, ey

.:;(ss:/('i.;ltcgisi|-ar
Application Appeal Name and Address of Appellant
£277622007 KEEP IN TOUCH
CLOTHING PYT LTD
A-108-A, Sector -58, Noida,
Gautam Budh Nagar, UP
Name and Address of
Respondent
~C.C.E. NOIDA
(C-56/42, Sector-62, Noida-
201307

Copy To
JAadvecaie(s)/ Consultant(sh:

Brahmadutta Chamber of Low
111-112, G.C. Complex, Naya
Bans, Sector-15, Opposite
Nirulas liotel, Noida.

4 Bav Association, CESTAT, Altahabad
5 Director Publications, Customs, Excise, 1P, Estate, Delhi

6 M5 Comay Publications Pyt Lad., F512-13, Bhishin Piamal Marg, Qpp ICHC] Rank of Definee Colony New
P03

7 Company Faw fistitate ef india Pve Lad., Ne.2 (old ne.36), Vaithyaram Streey, T. Nagar, Chennai-17
§ Taxmunn Allied Service Pyt Ltd., 39432, New Rohtak Road, Mew Delhi-1)0005

9 LAWCRUX Advisors Ive Lad., LAW House, 1-8, Sectar-10, Faridabad 121003 (Haryana}

10 TuxindiaCnline. com Pyt Lid,, 2nd Floor, Vasant Arcade, Vasant Kunj, New Delhi - 110070

$1 Mark Professional Services v, Lid., 108, Everest Block, Aditya Enclave, Hyderabad ~ 38

12 The ICF AT sociaty, 52, Nagarjuna HillPunjaguita Hyderabad -500082

i3 M/ Knowledge Processing Pyt lud (taxmanagementindia.com),FF-19,1st Floor,Cross River Mal,CBD
Ground, Near Karkardooma Court, Dethi-110032
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAMABAD
COURT Neo. 1
APPEAL No. E/2776/2007-EX[DB]

(Arising out of Order-in-Appeal No. STCEAPPLNOIDANT  dated
20/06/2007 passed by Commissioner of Central Excise & Customs
{Appeals). Noida}

M/s Keep In Touch Clothings Pvt. Ltd. Appeliant
Vs.
Commissioner of Central Excise, Noida Respondent

Absent on call for Appeltant
Shri Rajeev Ranjan (Joint Commr.) AR for Respondent
CORAM:

Hon’ble Mr. Anil Choudhary, Member (Judicial)
Hon’ble Mr. Anil G. Shakkarwar, Member (Technical)

Date of Hearing : 09112017 {
Date of Decision - 094172087 3
FINAL ORDER NO .—.TT?J.‘?.Q;%.{ Dol o

Per: Anil Choudhary
In this appeal nobody appears on call. We find from the
order sheet that nobody j& appeared on the last several dates.
Notice was issued twice through the Jurisdictionat
Commissioner. Under the facts and circumstances we deem it

to fit to dismiss this appeal on default.

2. The appellant is granted liberty to pray for restoration

within the period of limitation.

(Dictated and pronounced in Court) o
sdf- -5d/-
(ANIL G. SHAKKARWAR) (ANiL CHOUDHARY)
Member (TECHNICAL) Member{JUDICIAL)
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